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KARNATAKA LOKAYUKTA

NO:UPLOK-1/DE/243/2018/ARE-9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.

Bengaluru

Date: 4.8.2022

« : ENOUIRY REPORT : :

:: Present ::
( S.GOPALAPPA)
I/c Additional Registrar of Enquiries -9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Inquiry against
(1)Sri.D.T.Srinivasa, ~ General =~ Manager,
(2)Sri.T.K.Venugopal, District Manager,
(3)Sri.B.Chennappa,  District =~ Manager,
D.Devaraja ~ Urs  Backward  Classes
Development  Limited, Sheshadripuram,
Bengaluru - reg.

Ref: 1. G.O.No. BCW 99 BCA 2018 Bengaluru
dated: 3.4.2018

2.Nomination Order No: UPLOK-

1/DL/243/2018/ARE-9 Bangalore

dated:19.5.2018 of Hon’ble Upalokayukta-1
* % Kk (@) Rk K ¥

This  Departmental Inquiry is  initiated

(1)Sri.D.T.Srinivasa, General Manager, (2)Sri.T.K.Venugopal,
District Manager, (3)Sri.B.Chennappa, District Manager, D.Devaraja

Urs Backward Classes Development Limited, Sheshadripuram,

Official for short “DGO No.1, 2 and 3” respectively).

(hereinafter referred to as the Delinquent Government
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2. In pursuance of the Government Order cited above at
reterence No.l, Hon’ble Upalokayukta vide order dated 19.5.2018
cited above at reference No.2 has nominated Additional Registrar of
Enquiries-9 (in short ARE-9) to frame Articles of charges and to
conduct the inquiry against the aforesaid DGOs.

3. This Authority (ARE-9) has issued the Articles of charges,
Statement of imputations of misconduct, list of witnesses proposed to
be examined in support of the charges and list of documents proposed
to be relied in support of the charges.

4. The Article of charges issued by the ARE-9 against the
DGOs are as under :

ANNEXURE-I
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STATEMENT OF IMPUTATIONS OF MISCONDUCT
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S. The Article of charge were issued to the DGOs calling upon

them to appear before this authority and to submit written statement.

6. The DGO No.1 has not appeared even though the Article of
Charges was served. Hence, the DGO No.1 was placed exparte and

case is posted for evidence of the Disciplinary authority.

7. The DGO No.2 and 3 appeared before this inquiry authority
in pursuance to the service of the Article of charges. First Oral
Statement was recorded on 23.7.2018 and plea of the DGOs No. 2 and
3 have been recorded and they pleaded not guilty and claimed for

holding inquiry.

8. At the stage of submission of written statement of DGO No.2
and 3, they have filed Application No. 31050-31051/2018 before
Hon'ble KSAT.

9. Hon'ble KSAT passed orders on 3.11.2020 which is as

under;

“ORDER

i) The application is allowed.

ii) The order of entrustment of
enquiry impugned in the petition
dated: 3.4.2018 is quashed and
consequent action of issuance of
charge sheet dated: 7.6.2018 by
the Lokayukta is also quashed.

iii)  Petitioners are held entitled to all
consequential benefits that they
have been withheld, if any, on
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account of the pendency of the
aforesaid proceedings.”

10. On receipt of the above orders of the Hon'ble Karnataka
Administrative Tribunal, opinion of CLC was sought and it is opined
that the order of the KSAT is not fit to be challenged before the
Hon'ble High court. Therefore, further proceedings against DGO No.2

and 3 are discontinued and inquiry is closed

11. Further departmental enquiry proceedings is continued in
respect of DGO No. 1 and case is posted for evidence of the
Disciplinary authority.

12. The disciplinary authority has examined the complainant
Sri.S.S.Venkatesh as PW.1 and got marked documents as Ex.P-1 &
ExP-2.

13. Heard the submissions of Presenting Officer. Perused the

entire records. The only point that arise for my consideration is:

1. Whether the Disciplinary Authority proves
the charge framed against the DGO No.1?

My finding on the above point is in AFFIRMATIVE in
respect of DGO No. 1 for the following:

REASONS

14. PW-1 is the complainant and he has deposed in his evidence
that he has been living in Sondekoppa for the past 20 years. He was
the president of Jana Jagriti Sangh in Sondekoppa village. The
mission of association is to create awareness among the people about
the law. Devaraja Aras Backward Classes Development Corporation

used to provide Chaitanya loan and subsidy through Sondekoppa
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Bank to the poor people with annual income less than Rs.10,000/-.
But by colluding with the officers of Devaraja Aras Backward Classes
Development Corporation these loan amount and subsidy amount
have been sanctioned to Government officers who were having higher
annual income. The officials have misused the Power subsidy
amount. In this regard he has complained to DGO No.1. But DGO
No. 1 has not taken any action, then he gave a complaint to Lokayukta

office in Form No.1 and 2 which is marked as Ex.P-1 and 2.

15. The charge is that beneficiaries Smt. Vidyashree S/o
Vasanthiah is an employee. Smt. Bhagyamma’s husband Sri.
Vasanthaiah is an employee of the same bank. Beneficiary
Srinivasaiah’s father Ganganarasaiah is working as an internal auditor
in the same bank as a daily wage employee. Sri.Mahendra’s father
Venkatarayappa is working in Janat Bazar of this bank. Smt.
Soubhagya’s husband Ranganath is secretary in MPCS Sondekoppa.
Revanna S/o Rebvanasiddhaiah is doing agriculture profession. Smt.
Kausalya W/o Ramakrishnaiah is an employee of the State Police
Department. No legal document have been produced to show that they
are divorced. Sri.Maheshwarappa S/o Palarappa is a employee in
BMTC. Smt. Saraswathamma’s husband Ravikumar is an employee
of the state police department and has not produced any documents to

show that they are legally separated.

16. Sri.Nagesh S/o Narasimhamurthy is a daily wage employee
in Government fair price shop. Gangaraju S/oNarasaiah is a labour.
Narasimhamurthy S/o Muniyappa is the employee in BMTC. Smt.
Uma Vyshya is a employee of the bank and there are no document to
show that she has taken VRS. Ramesh’s father Nagaraju BDA has
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not produced any documents to show the retirement. Prabha’s
husband V.R. Gowda is an employee of BDCC bank. Latha’s
husband Govinda is an employee of BDCC bank. Nagaraju S/o
D.Hanumanthaiah are the employees of BMTC. Shanthamma’s
husband Chandraiah is the principal of Sri.Channakeshavaswamy
Higher Primary school not produced any legal documents regarding
divers. Smt.Lakshmidevamma W/o Ganganarasimhaiah is working in
bank as daily wage internal auditor employee. But DGO has
sanctioned loan to Srinivasaiah S/o0 Ganganarasaya and
Lakshmidevamma W/o Ganganarasaya who belong to the same
family. DGO has not submitted any documents to show that the
above beneficiaries had quit their job prior to availing the loan or were
legally divorced from the marriage.

17. DGOs while working in Backward Classes Development
corporation Bengaluru have illegally gave Chaitanya Yojana loans
and subsidies to the above mentioned government employees, private
employees and their families, gave loans without checking the caste
and income certificate, ration cards and sanctioned loan to two
members of the same family.

18. PW-1 has clearly deposed that DGO No.l has not taken
any action against the officers of Devaraja Aras Backward Classes
Development Corporation who sanctioned loan and subsidy amount to
Government officers who were having higher annual income by
misusing their powers and subsidy amount.

19. Hence, the said act of the DGO No.l depicts that the DGO
No.1 failed to maintain absolute devotion to his duty and also actcd in
a manner unbecoming of a govemment servant and thereby

committed misconduct. In spite of service of Article of charge, the
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DGO No.1 never cared to appear and to co-operate for the enquiry.
This attitude of DGO No.1 strengthen the contention of disciplinary
authority and Article of charge.

20. Therefore, overall examination of the evidence on record
show that the disciplinary authority has established the charges

leveled against DGO No.1. Hence, I proceed to record the following:-
FINDINGS

21. The Disciplinary Authority has proved the charges leveled
against DGO No.1. This institution has opined that the order of the
KSAT is not fit to be challenged before the Hon'ble High court.
Therefore, further proceedings against DGO No.2 and 3 are
discontinued and inquiry is closed. Hence, this report is submitted to
Hon’ble Upalokayukta for further action.

22. Date of retirement of DGO No. 1 is not known.

ad -

(S.GOPALAPPA)
I/c Additional Registrar Enquiries-9
Karnataka Lokayukta, Bengaluru.
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i)List of witnesses examined on behalf of Disciplinary Authority.

PW.1 Sri.S.S.Venkatesh, S/o Late B.R.Byatappa,
Sondekoppa, Bengaluru North Taluk -Original

ii) List of Documents marked on behalf of Disciplinary
Authority.
Ex.P1 &2 Ex.p-1 & 2 are the complaint in form No.1 and 2

filed by PW-1 in Karnataka Lokayukta office.

iii) List of witnesses examined on behalf of DGO

NIL

iv) List of documents marked on behalf of DGO
NIL

V) List of Additional documents

CLC Letter dated: 1.7.2022 along with legal opinion
dated: 2.2.2022 of Chairman Legal cell-1 and 2, final
order copy passed in writ petition No 31050/2018 by
Hon'ble High court of Karnataka

dr
(S.GOPALAPPA)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.
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KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/243/2018/ ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001.

Dated 17.08.2022.

RECOMMENDATION

Sub:- Departmental inquiry against (1) Sri D.T.Srinivasa,
General Manager, (2) Sri T.K.Venugopal, District
Manager and (3) Sri B.Chennappa, District Manager,
D.Devaraj Urs Backward Classes Development
Corporation, Bengaluru- reg.

Ref:- 1) Government Order No.BCW 99 BCA 2018 dated
03.04.2018.

2) Nomination order No. UPLOK-1 /DE/243/2018
dated 19.05.2018 of Hon’ble Upalokayukta, State of
Karnataka.

3) Inquiry report dated 04.08.2022 of Additional

Registrar of Enquiries-9, Karnataka Lokayukta,
Bengaluru.

The Government by its order dated 03.04.2018 initiated the
disciplinary proceedings against (1) Sri D.T.Srinivasa, General

Manager, (2) Sri T.K.Venugopal, District Manager and (3) Sri

B.Chennappa, (retired), District Manager, D.Devaraj Urs Backward
Classes Development Corporation, Bengaluru, [hereinafter

referred to as Delinquent Government Officers, for short as ’



DGOs 1 to 3 * respectively ] and entrusled (he Depatrtmental

Inquiry to this Institution.

2. This Institution by Nomination Order No. UPLOK-
1/DE/243/2018 dated 19.65.2018 nominéted Additional Registrar
of Enquiries-9, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct departmental inquiry
against DGOs for the alleged charge of misconduct, said to

have been committed by them.

3. The DGOs were tried for the following charges:
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4. The Inquiry Officer (Additional Registrar of Enquiries- 9)
on proper appreciation of oral and documentary evidence-has
held that, the Disciplinary Authority has * proved’ the above
charge against the DGO 1 Sri D.T.Srinivasa, General Manager,

D.Devaraj Urs Backward Classes Development Corporation,

Bengaluru.

5. Further, the Inquiry Officer (Additional Registrar of
Enquiries- 9) has reported that, the DGO 2 Sri T.K.Venugopal,
District Manager and DGO 3 Sri B.Chennappa, (retired),
District Manager, D.Devaraj Urs Backward Classes
Development ~ Corporation, Bengaluru had preferred
A.N0.31050-31051/2018 before Hon'ble KAT challenging the

entrustment order and the article of charges and the Hon'ble
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KAT by its order dated 03.11.2020 has quashed the entrustment
order and the consequent article of charge. Further, this
Institution has taken a decision not to prefer appeal against the
said order of Houn'ble KAT and hence the present enquiry —
proceedings are discontinued as against DGO 2 Sri
T.K.Venugopal, District Manager and DGO 3 Sri B.Chennappa,

(retired), District Manager, D.Devaraj Urs Backward Classes

Development Corporation, Bengaluru.

6.  On perusal of the entire materials on record, in order to
prove the misconduct of the DGO-1, the Disciplinary Authority
has examined one witness as PW-1 and got marked documents
Ex. P.1 and P.2. The DGO-1 neither got examined himself nor
got marked any documents on his behalf. = Though the DGO-1
has denied the charge, the entire evidence and the materials on
record disclose that, DGO.1 has committed misconduct.
Therefore, there is no reason to deviate from the opinion
expressed by the Inquiry Olfficer. Hence, it is hereby
recommended to the Government to accept the report of

Inquiry Officer and the departmental inquiry against DGO 2 Sri
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T.K.Venugopal, Dislrict Manager and DGO 3 Sri B.Chennappa,
(retired), District Manager, D.Devaraj Urs Backward Classes

Development Corporation, Bengaluru, stands closed.

7. The Enquiry Officer has submitted that the date of

retirement of DGO 1 Sri D.T.Srinivasa, is not available.

8.  Having regard to the nature of charge proved against
DGO 1 and considering the totality of circumstances, it is
hereby recommended to the Govt. to impose penalty of;

i) withholding three annual increments payable to
DGO 1 Sri D.T.Srinivasa, with cumulative effect, in

case he is still in service,
OR

to withhold 10% of pension payable to DGO.1 if he
has retired from service, for a period of one year.

9. Action taken in the matter shall be intimated to this
Authority.

Connected records are enclosed herewith.

(JUSTICE K.N.PHANEENDRA)
Upalokayukta,
State of Karnataka.
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